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Caontral Administrative T ribunal
Principal Basnch, New Delhi,

0. A, Ne, 2070/95

Neuw Delhi this the 17th day of November, 1995,

Hon'bls Sh, B, Ks Singhy Member (A)

Sh, Jasuant Singh,

5 late Sh, Ram Singh,

R/o 36F, Vasant Vihar,

New Delhi, Applicant

(through Sh, D.P. Avinashi, advocate)

ver su 8

1, Union of India,
through Directer Gensral,

Central Bureau of Investigation,
Gowt., of India,

Blk, 3,Kendriya Karyalaya Parisar,
Lodhi Road, New Delhi=3,

2. Estate 0fficer,(Supdt.of Police)(Ha)
€,8.1., Government of Indiay
Blk,.No,3, 4th FloorT, Lodbi Roed,
Kendriya Karyalaya Parisary
New Delhi-3, Respondent s

(through Sh, M,M, Sudan, advocat o)

ORDER (ORAL)
delivered by Hon'ble Sh, B.K. Singh, Reaber(A)

Heard the learned counssl for the partisos.
This 0,A.No,2070/95 is not maint ginable on
fuo counts:-
(1) the Constable here is borno on tho
cadra of Central Industrial Security
Force which is a paramilitary for co
of Govt, of India, Thero is no noti?ﬁcatﬁaﬁ}
under Ssction 14(2) of the C AT, Act,y 19T
with regard to C.1.5.F, The man can cold

on deputation but unless ha is absorbod

in that org?i%;jiiii:ﬂi? continues to be ﬂ




)

an esmployes of the parent organisationg

(11) the P.P,E, Act, 1971 proscribes tha
procedure laid doun for eviction
under Sections 4 & 5 and if thoro is
any grievance that an aggrievod haa
been denied the opportunity of making
oral or written submissionsg, ho bhas
to approach the Appellato Authority
in the matter under Section 9 of tho
same Act,and the Appsllate Authority
will leok into the grievance of tho
agqrieved party and if necessary ho

can quash the order and romand it back

to tho Estate OPficer for a fresh onculsy.

The procedure has hat boon followed in thio
cagse, The legarned counssl for ths applicant agrcoa
to withdrew this applicztionand file the same boforg
the A.D,J, Delhi regarding his grievance im respect
of denial of opportunity to the applicant, Thio
application isvaccordingly dismissod as withdraun,

Howsver, the respondents are directod not to Lot fied
A

r~

~ dispossess the applicant from the gquartsr undor

his occupation for tue wosks from todazy,

(n,x,lgfmﬁa)
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